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1; 	 The applicant's grievance in this petition is that he has. 

been placed under put off duty with effect from 4.3.1994. Thereafter, 

on 9,2, 195 a Charge Memo was iSsued against him on the ground that 

he has  allegedly refused to hand over the charge  of the office to one 

Shri Kishori Mondel voilating the Rule 17 of EDA (Ctnduct & Service) 

Rules, 1964 and other charges. The 9poliCaflt is aggrieved by the fact 

that nothing has been done by the respondents in the disciplinary 

proceeding SincE then, as a result of which, he has been Suffering 

from hardships. He has,  therefore, preyed in this petition that 
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the put off duty order effective from 4.3,1994 be quashed Pnd 

st aside and the disciplinary proceedinns also be stayed; alternati-

vely, a direction be issued on the respondents to complete the 

proceedings within a fixed period. 

A reply has been filed by the respondents in this petiti on , 

which we have perused, 

We have hsard the sUbmission of the id. Counsel for both 

the parties, perused records and considered the facts and circum-

st5nceS of the case. It appears to us that Some Serious alleqetiortS 

about indiscipline on the part of the applicant have been made in 

the charge memo. There is no justifiable ground either adduced by 

him or has it exists in the ?ctS of the c5se to quash either the 

put off duty order or charge_sheet 2t this stage. Since disciplinary 

proceeding has been instituted oeinst the annlicant, it must be 

brought to e logical conclusion. We are, therefore, of the view 

that appropriate order to be passed in this cS5 will he to give 

a suitable direction in the matter. 

In view of the above,the application is disDoSCd of at 

the Stage of admission hearing itself with the direction that withip 

6(ix) months from the d9te of communication of this order, the 

appropriate respondent shall complete the disciplinary proceeding 

upto the st9ge of ap-propriet- order u4e- t--e lu by the disciplinary 

2uthority. We direct the applicant to cooperate in the carriage of 

the proceeding  and, if it is not done, the respondents Sh511 have 

the liberty to proceed ex-perte as per rules, 

regards 

( D. Purkayesthe ) 
riember (J) 

No order- is 	ssed as 

( B.C. Sarma ) 
member (s) 
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